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l!:to Jan. 
CONVICTION AND RELEASE OF 

MEMBER 

MR. SPEAKER.: I have to inform 
the HouSe that I have received the 
ioll(...·.vin. telegram da ted 30th July 
1980 from the District Magistrate, 
Moradabad: 

"S11ri Ghulam Mohd. Kban, M.P .. 
who 'was arrested on 25-7-1980 u/ So. 
laS IPC has "'een convicted u/s 138 
IPC for flv (" ~ays S.l. by 4th Addi-
tional Munsif Ma&istraie, Morada-
bad on !i'9-7-19aO. He has been 
rpleased from iai.1 on 29-7-1980 after-
noon.t' 
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SHill JYOTIRMOY BOSU (Diamond 
Harbour): In Malappuram in Kerala 
elt about 12 O'Clock some Muslim 
League youth demonstration clashed 
with the police, resulting in the death 
of three people. A Calling Attention 
has been given on this. We would 
likE' to have a statement on this. 

MR. SPEAKEIt: I ·wil] look into it. 

1.2.01 hts. 

PAPERS LAID ON THE TAJ'LE 

INDIAN MEDICINE CENTRAL COV)JCIL 
(EL~CTIO!f) AMENDMENT RULES, 1980 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
:.\fIHAR cRANJAN LASKAR): I bee to 
lay On the Table a copy of the Indian 
Medicine Central Council (Election) 
P mendment Rules, 1980 (Hindi and 
English version) published in Notifica-
Han No. SO. 495(E~ in Gazette of India 
dated the 4th July, 1980 under sub-
section (2) of section 35 ~f the Indian 
Medicine Central Council Act 1970. 
IPlaced 111. Library. See No. LT-11831 
80.' 

A~~UAL REPORT OF WOHKlNG OF SEC'rlON 
t 5-A 01-· PROTECTION OF CIVIL RIGHTS 
Acr, lD55 FOR PERIOD ENDED 31.12.78. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUB-
BAIAH). On behalf of Shri Yogendra 
Makwana. I beg 'to lay on the Table 
n (.'opy of the Annual Report (Hindi 
and EngI:sh versions} on the working 
of secU ':In, I5-A of the Protection ot 
Civil Rights Act, 1955, for the year 
ending 31st December. 1978 under , 
sub-section (4) of section 15-A of the 
said Act. [Placed i11 Library. See No. 
LT-1184/RO.1 • 

N Ol'IFICATIO"JS re AGREEMENT WITH 
CZECHOSLOVAKIA ON COOPERATION IN 
SHIPPING, EXEMPTION OF PARTS OF 
PHOTOG RAPHIC CAMERAS PROM Cus-
TOM Dt;TY, EXEMPTION OF TAX OF 
LABELS FROM DUTIES OF CUSTOMS 1::N 
PART OR WHOLE. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I beg to lay 
nn the Table: 

(1) A copy of Notification No. 
G.S.R. 286 (E) (Hindi and En-
gli~ versions) published in 
Gazette ot India dated tbe I 


